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What is the fun in it?
 (Interruptions)

MR. SPEAKER: All right, Carry on.

(Interruptiong) **

MR. SPEAKER: Nothing goes on re-
cord.
(Interruptions)

SHRI SATYASADHAN CHAKRA-
‘BORTY (Calcutta South): 2000 fami-
lies have crossed Assam and they
have come to West Bengal. The Prime
Minister should say about this. ..

MR. SEAKER: No. I cannot allow it
now.

(Interruptions) **
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I will not allow it now.

(Interruptions) **

MR. SPEAKER: They are all our
<oncern you write to him.

MR. SPEAKER: Shri Santosh

Mohan Dev,

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJER) :
With your permission I want to lay a
paper on the Table of the House be-
cause I have to go to the other House.

MR. SPEAKER: Yes. He has to go
to the Upper House. He cannot do it
later on. That is why I am allowing
him to do it now.
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PAPERS LAID ON THE TABLE
EcoNoMICc SURVEY, 1982-83

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): I
beg to lay on the Table a copy of the
“Economic Survey, 1982-83” (Hindi
and English versions). [Placeq in Lib-
rary. See No, LT 5681/83].

12.05 hrs.
MOTION RE. ASSAM—Contd,

MR. SPEAKER: Now we shall take
up further consideration of the follow-
ing motion moved by Prof. Madhu Da-
ndavate on the 21st February, 1983,
namely : —

“That this House do consider the
statement made by the Minister of
Home Affairs in the House on 21st
February, 1983 regarding Assam.”

Shri Sontosh Mohan Dev.

SHRI SONTOSH MOHAN DEV (Sil-
char) : Mr, Speaker, Sir, I thank you
for giving ine a chance to speak on the
Assam situation. I was in Assam for
the last one month. Unfortunately, I
was very much shocked to hear about
it and to listen to some of the speeches
delivered by some speakers especially
Mr, Atal Bihari Vajpayee. I as a mem-_
ber elected from Assam, do say with
all record in my hand that the present
carnage in Assam has been created by
no less a person than Mr, Vajpyee who
is sitting in this House as a national
leader. (Iterruptions), This is a leaf-
let which has been published by BJP-
printed one. The name is also there, In
this leaflet, he has apprealed to the
people of Assam that, {{I am laying
it....(Interruptions).

+1Not recorded.
Expunged as ordered by the Chair,
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SHRI SONTOSH MOHAN DEV: In
the Judges Field he delivered a speech.

In that speech he had openly said
that**

He has said.....(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:

No. Here is my speech. I have brou-
ght it, The speech has been published
in the Press,

(Interruptions)

SHRI SANTOSH MOHAN DEV:
You have said it. You are denying it.
(Interruptions) Not only that; he has
said. ... (Interruptions).

MR. SPEAKER: Please. Order,
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SHRI SANTOSH MOHAN DEV:
I shall face the consequences., I am
responsible for what I say. I am pre-
pared to resign. (Interruptions) I shall
resign if you have not said. Let there
be an inquiry. Or, you resign. (Inter-
mpﬁom) Not only that. In an open
meetfing—public meeting he has said
that;**
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He has said it in the public meeting,
I challenge.Let him prove, I willre-
sign as a Mmber of Parliament then,
(Interruptions) These are two docu-
ments which have been published by
the AASU and the Assam Gana San-
gram Parishad, which has been draf-:
ted by Mr, George Fernandes and Mr.
Vajpayee in Gaubhati in Uzan Bagzar
office of the BJP. (Interruptions) Sir,
I take responsibility (Interruptions).

SHRI RAM VILAS PASWAN (Haji-
pur): I am on a point of order. I am:
on a point of order.

MR. SPEAKER: No.
(Interruptions)
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MR. SPEAKER: I cannot allow, I
cannot allow.

SHRI SANTOSH MOHAN DEV:
I want to say this. In that pamphlet—
that is in writing—it was asked, “will
these people compensate the chastity
of your wife and your grown up dau-
ghters, if they are raped anywhere and
everywhere?” That is the wording
used. This is publicity stated. Not only
that. The Government has instigated—
he said—the people of Assam and a
particular community, by that the
means the Muslims, were instigated
in 1962 and 1972 when the Chinese
and Pakistani attack was celeprated.
Is it a fact? He said so. Let him say so,

(Interruptions)

SHRI ATAL BIHARI VAJPYEE:
No. 1 did not say.

SHRI SANTOSH MOHAN DEV:
You are a T7

(Interruptions)

**Expunged as ordered by the chajr,
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SHRI SONTOSH MOHAN DEV:
"This is a forum where we should speak
ireely. The tragedy is, while others
«an speak in public if I speak, some-
thing, it becomes unparliamentary,
He can go on Speaking in AsSam every-
‘where and instigate people. But if I
come and take resort to this House
and try to explain the actual atmos-
phere in which he has talked I am
told 1 am at fault. This is the trage-
dy. You should not stop me. I take
wesponsibility for whatever I say.

MR. SPEAKER: 1 asked you to
speak within limits.

SHRI SONTOSH MOHAN DEV:
Amssam is burning and everybody...

MR, SPEAKER: We want to give a

healing fouch,
QT AT 57
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(smae)

SHRI SONTOSH MOHAN DEV:
Sir, this is a leaflet, which has been
published by AASU and the Jansang-
gram Parishad, distributed freely all
over Assam,6 In that leaflet the heacd-
line is “How to Stock Elections”, In
that election strategy they have given
instructions to their cades to purn
bridges, cut roads and destroy ballot
boxes, not only that' they said: you
set fire in one area and you inform the
fire brigade to go to the other area,
This is how in Gohpur the CRP could
not reach the viliage, because the
bridges were burnt by the AASU and
the Jansangram Prishad. Now my
charge against the ‘Government is that
when AASU and the Jansangram Pari-
shad went there openly, distributing
leaflets, inciting people, which resul
ted in the death of hundreds of people
belonging to the linguistic and reli-
gious minorities why is it that AASU
and the Jansangram Parishads are not
declared illegal bodies? If you can do
it in the case of MNF, why not here?

The Prime Minister has stated that
the door is open, We do agree that the
door is open. When the representative
bodies of all political parties, excep-
ting the Jansangh and the BJP, say let
there be dialogue with them, let there
be discussion, It has been proved from
the records—the all India papers give
some record, but I have records collect-
ted from the Election Commission of
Assam—that in Cachar 65 to 75 per
cent of the electors voted; in GoalpaTa
it was 50 to 60 per ecnt. In Gauhati..,

One hon, Member: It is all bogus.

SHRI SONTOSH MOHAN DEV: I
am speaking from records. Assam
consists of 128 constituencies and not
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@ll of them are urban-based towns,
where some handful of people, with the
help -of -some 'national parties and
some ‘Government officials, are trving
to ereate trouble,

When the Prime Minister went to
Assam, the people there said: we want
protection from the BSF and CRP, but
not from the Assam Police,

Why it is being said ? It is because
the Government officials and the Assam
police, a smal] portion of it, are not
behaving well. I am very sorry for it.
But we must take into consideration
the present situation of Assam.

Sir, I do not want {o dwell too much
on this. All that I want to say is that
if you want to put Assam in its proper
perspective, if you want to control the
present situation after the popular
Government is formed, you must not
only ban AASU and Gana Sangram
Pamahad but also ban the BJP and
the Janata who are going and training

them in Assam. We must be very
courageous. (Interrpptions). Let him
say whatever he wants to say. Now

the Delhi people have ousted him, and
he hag taken this stand here,

(Interruptions.)

Sir, I do not want to say more, but
I only appeal. I am grateful to the
Prime Minister for she hag visited all
the affected greas, she has met the
people there and she has done reha-
bilitation, But rehabilitation and other
things must be done on a war footing.
And today the Army and the BSF must
be employed there because the Admi-
nistration there is in such a bad shape
that they will not be able to restore
normalcy,

I.da nog want to say anything more.
I am grateful to this august House and
the who have participated in
this debate, and I am alsa thankful fo
¥ou, But. again I would say that what
1 said today here, I .stand by it and I
will face any ..consequepce, But let
him: also proye that I am wrong.
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THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): Sir, I did not want
to intervene in this debate. All the
points that could have been made have
been made from both sides. I have
been so deeply anxious about this
whole question, and today my heart is
so full of sorrow that 1 can hardly
speak. Every life that is lost, whoever
it may be, hurts,. We can find no
words of comfort for the people I have
seen in the varicus camps. I ‘have
visited camps in which there were
Assamese people only, camps in which
there were tribals only, camps in which
there were minority communities
and in some they were mixed. But if
I have got up, it is because my name
has been quite unnecessarily brought
into this debate. The Opposition was
very excited just now. I do not know
what these documents are, I do not
know whether they are accurate. But
I do not know that such opinions have
been expressed. They have appeared
in newspapers,
they were also repeated to me by the
Assamese as well as others when 1
went to Assam. I do not know who
has propagated such ideas. But the
talk of blood bath and other such pro-
vocative pronouneements gre current
amongst the people there,

I shall first dispose of some of the
small points. It seems that Shri
Vajpayee is much concerned about the
clothes I wear. I might inform him
that I am deeply committed to each
group in India maintaining its cultural
and other identity and from that point
of view, in order to show that we do
not consider that one dress is superior
to another or more beautiful than an-
other, I have been wearing the costum-
ers of different sections as far as pos-
siblee, I  have  been wearing
Mekhala not just when I went for the
Assam election, but since 1955, if not
earlier, I have worn it in Dethi, I
have worn it inside Parliament and I
have worn it in foreign countrieg as I
have worn the Garodress the Jammu
dress and various other costumes de-~
pending, of course, on the climate and
the occasion. It was also said ﬂm‘; I

Somea I have read end.—
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made a speech in Bengali. If I knew
Bengali well enough, I would have
spoken in Bengali, but unfortunately
1 don't. So, when one section of the
public said, ‘Please speak in Bengali’
1 spoke one sentence saying that I
can understand Bengali, but I cannot
speak it well snough, so I shall speak
in Hindi’. That was the extent of my
Bengali speech,

So far as the ending of the speech is
concerned, I do vary the ending
of my speeches depending on what the
people will respond to, I have tricd
hard to get people to respond to Jui
Hind in some parts of the country.
They do not always do so. So, you have
to say what they will respond to. Usu-
ally, in my meetings in Tamil Nadu—I
must say 1 do not approve of their anti-
Hindi Policy but I do approve of en-
couraging all our different State lan-
guages—in Tamil Nadu I say ‘vana-
kam’. In all States if I happen to know
some local words I try to use them. In
Assam I also said ‘Namaskar’ in some
places ‘vande mataram’' in others. In
some places I shouied Jai Hind. In one
place I felt that a section of women
who I  had been told under-
stood Hindi, did not seam
to be understanding a single
word, So to create a sort of rapport
I said ‘khuda hafiz'. I do not think that
there is anything wrong in my saying
this. In the Khasi hills. I say ‘God
bless you.! That is what they say and
I respond. This is not political in any
way. If we want to encourage our
people and want them 1o feel one with
us, we have to adopt some of their
phrases and do other things which
would make them more conscious of
ur unity and assure them that it is
20t a unity of unequals. All people
have an equal right to their language,
their costume and customs and their
culture,

Then, I think some hon’ble member
has accused me of saying that nobody
would be sent out. I have said no such
thing., I reiterated what I have often
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stated and which hag been my offer
to the students even when I met them
in Dispur. That 1971 would be not the
cut-off point but a starting point and
thereafter we could peaccfully discuss
what else could be done. That has been
my consistent stand and the base for
the talks that have been held. I have
pointed out to the students and in
some of my meetings the great difficul-
ty of moving large populations. Per-
haps, you have read what has recently
happened in an African country. So I
asked where will we put these people?
One cannot just announce—'I am going
to send these people out’ Where will
they go? Which State in India will ac-
cept them, which country outside India
wil] accept them? This 1s the guestion
which I posed to the ~tudents and at
that {ime they agreed with me that it
is a major human problem. I also
said that those children whgo are born
here, and 1 think our Constitution ae-
clares that those who are born after
1950 (gince the Constitution was made)
are Indian citizens and we cannot send
them out. I have said nothing heyond
that—what I have been consistently
saying either in the House, to the agi-
tators or anybody else. But it is true
that the minorilies, and they are not
only religious minorities, there ares also
linguistic minorities, there are Nepa-
palese, there are the tea garden labour-
ers and above all the plains {ribals,
All these people were greally frighten-
ed not just now after the massacre but
throughout these years, and their fears
have been increasing. The piains tri-
bals have been coming to see me off
and on for the last two ycars to say—
for God’s sake take us out of Assam,
make us a separate State, give us
Union Territory, do anything you like,
but please do not leave us with these
people. This is the atmosphere that
has been growing,

Just now, my friend spoke about re-
fugees whp have gone to West Bengal.
Yesterday I had a long {elegram from
the Chief Minister of Arunachal. Ne-
palese, tea labour and others have
crossed over to Arunachal, so he Te-
quests our help to sort out this prob-
lem and see how to look after them.
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He is concerned because he does not
have tl:, facilities,

There is much debate on the calling
of the elections, I do not want to go
into this matter now., It has been
adequately replied to. I shall only re-
mind hon'ble Members opposite that
violence was growing in Assam even
before the elections, Year by year, it
was growing. There were many mur-
ders. There were threats to officials
‘who went from other parts, There was
sabotage. A large number of people
who belong to different religions and
different ethnic groups felt threatened.
What is equally serious is that the agi-
tators are trying to inculcate such feel-
ings in their neighbouring States also.
These are all border States and you
can realize how dangerous the securily
position of India can be if such atli-
tudes permeate into these other States,
the tribals States, namely that only
local people can stay and cverybody
else should go out? Actually one of
the issues the plains iribals raised was
“Who are the Assamese? We are the
original people who lived here. They
have come from outside.” These are
not my words. These are their—
“They have come from outside and
pushed us in the jungle and in the
hills,” Of course this is true of all Adi-
vasis and not only in Assam, the adi-
vasis are the original inhabitants of
this country.

Even now, officials are not allowed
to work. It is not true to say that no
Assamese wanted to cooperate in the
elections or before. I know many who
did cooperate. But they have to think
of their children and their families.
When they were threatened, ‘if you dao
this, well, you will not escape and your
family will not escape’, you know,
normal persons will think ten-times
before they give cooperation or go to
cast their votes. Unfortunately, this
has sometimes happened in other parts
of India also. Sometimes people who
are considered weak like the Harijans,
I have seen with my own eyes that be-
cause some voted, they were beaten
up. Now, if this sort of thing takes
place, it is not a fair judgment on what
the Assamese wanted to do.

I know that the Assamese people are
greatly agitated. My friend here has
said something whicn scems to have
offended. I am sure he did not mean to
offend anybody. He was talking to me
yesterday in the plane. How full his
mind was and his heart of the tragic
situation in his State. But before elec-
tions, names were being struck off
without verification,

Now we have offerea tribunals. We
have offered several suggestions to find
some way out—it{ may be not totally
satisfactory. In such a situation, you
cannot satisfy everybody. But let us
try and find a way which is least dis-
ruptive of Assam :nd least harmful
to the Assamese or to any of the others
concerned., But because the agitators
did not want their offlicers to cooperate
with us, even at that stage the steps
which could have been taken at the
border could not be pursued. But all
that was neglected and could not be
done. From the Centire, we tried our
best. But we have to depend on local
officials, If local officials do not co-
operate with the Centre, then work
cannot be done.

It was the same with development,
When ] met the students and others in
Dispur, they complained of insuffici-
ent development. It is true that Assam.
other hill areas in the U.P. and else-
where are more economically back-
ward because of lack of communica-
tions and various reasons, We have to
make up for lost time. Immediately, I
spoke tp various public sector people.
I spoke to our Finance Minister and to
private industrialists that even if it
caused some loss, they should put up
something in Assam. Some people
agreed, But then, the violence started
and the agitators tried to stop the oil
So the industrialists said, “llow can we
put up an industry in Assam? Tomor-
row, they may burn the factory; they
may tell the workers, “don’t work or
don’t allow goods to come out. How ¢can
we?” So, what development could have
been taken up was also hampered.
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As we know, the Voters List now
used in the 1978 list when Members
from .Assam were clected either to this
House or that House. They did not
complain in 1978 that they would not
be elected because the list is incorrect.
My colleague, Shri Mukherjee has ex-
plained how the derision to have the
elections was taken. I do not want to
go into the points that have been
raised.

SOME HON. MEMBERS: Mr.
Mukherjee has not spoken here. It
might be in the other House.

SHRIMATI TNDIRA GANDHI:
Well, he has said it publicly. This
matter was raised by Shri Vajpayee
when we met the leaders of the Oppo-
sition in another connection. At that
time, as I was replving, some repre-
sentatives of other Opposition parties
confirmed what we have said.
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The elections were held to uphold
our Constitution. It was a constitu-
tional obligation. In the present situa-
tion, as my friend there hag said, all
sections have rsuffered. Some may
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have suffered more and some a litﬂe
less. All have suffered, And 1‘1:9

that it is the State which ha ﬁered
This is the attitude which is alienat-
ing the people from the State, Assam
was a big State, It could have stayed
a big State. But some how, one by one,
people wanted to separate and a situa-
tion was created in which we had to
come to some understanding with these
different groups.

Now, another n»noiit I made at my
meetings and at the meeting where I
said Khuda Hafiz, that I regard all
the people, especially young people, in
Assam as my children, Even those who
are angry with me, even those who
are following a path with which 1 do
not agree and which 1 consider 18
wrong, I consider them my children
and therefore, I cannot disown them or
say that we shal] have nothing to do
with them. We musl continue to find
a way. At every meeting, whatever its
composition, I made the point that we
must continue to try and bring them
around to peaceful talks and ftry to
create an atmosphere in which all can
meet,

Even on the questiecn of foreigners,
I had told them that it can be solved,
if they remain peaceful and do not
raise a hue and cry. When such a hue
and cry was raised, immediately, Ban-
gladesh said, “We will not take back
even the post-1971 people.” If this
matter had been dealt with in a cool
and collected manner, may be we could
have found a way oul. In all our talks
with them, we have assured them that
we are deeply concerned ahout the
preservation of their culture, their
identity and how to expedite develop-
ment in the region,

To come back to the elections, it is
the democratic right of all citizens to
be allowed to vote. We did not stop
voters there, others stopped them.
Somebody has remarked that the elec-
tions were held at gun-point. The
elections were not held at gun-point to
ask people to vote. The gung were
pointeqd at the people who were coming
to vote by those who did not want
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them to do so. Some of the Opposition
people there and some of the agitators
i were the ones who were trying to do
things at gun-point. We did no such
thing, But unfortunately there were
some groups, whatever their motiva-
tions, who threatened and finally this
led to violence on this tragic scale.

The question is: can any group any-
where in India, no matter what their
grievances, hold the country to ran-
som? Can any group say, “QOur de-
mands have not been fulfilled and be-
cause you are not fulfilling our de-
mands we will not allow you to have
the clections or we will not allow you
to do something else”—there are plenty
of demands; every group has a demand,;
many of them asre justified demands
but we cannot fulfil them because of
lack of resources or for some reason.
The country wil] go to bits. If we can-
not hold together, we cannot meet the
real challenges. But for the aimos-
phere of terror, many more Assamese
as well as others would have voted and
cooperated in every way.

Another question which arises—-I do
not know what Shri Atal Bihari Vaj-
payee and others have said about it.
Have they condemned the violence
that is taking place?

W WA AT gTAT 99n § §%-
HT T AT T-TLHCT &T |

SHRI ATAL BIHARI VAJPAYEE:
I do not want to interrupt the Prime
Minister. We addressed a meeting at
Gauhati Judges maidan and the speech
has been reported. I would like to
quote:

“Addressing a mammoth rally esti-
mated at over 25,000 here, this after-
noon, at the Judges field, the leaders
also appealed to the people of Assam
to shum violence at all cost and fto
continue with their non-violent move-
ment and non-cooperation with the
Government,”

Let her call for a report from the Gov-
ernment of Assam, about my speeches,
Let her call for a yeport.
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SHRIMATI INDIRA GANDHI:
Never mind, I did not take your name
or anybody’s name. I am expressing
the general feeling there. Wherever I
went people mentioned this, FHow is it
that those who support the agitation do
not condemn the violence, I have my-
self asked some opposition people at a
much earlier period before there was
any question of elections. Then they
claimed that there was no violence.
But we had the list of the people kil-
led. At that time, thev were mostly
officials. I did not get a reply at that
time either. That was at least a year
ago.

But today I do not want to dwell on
all these matters because I fee] that
we must avoid all types of acrimony.
The first consideration is the safety of
all those who are menaced. We must
ensure that relief is adequate and rea-
ches all affected people.

Why did the tribals react? ‘Their
areas are rather cut off and the agita-
tors came and oroke the bridges. So,
whatever little did trickle through,
would take even more time to reach
them. The bridges were broken, it is
true. They should be repaired. Some
of them have been quickly repaired,
for people to be able to get across.

We must help to rehabilitate those
who have lost their all. We must ex-
press our sympathy for them and the
agony of our hearts for the parents
whose children have died, for the chil-
ren whose parents have died and those
who have lost all their worldly posses-
sions. We must cooperate in creating
an atmosphere more conducive to har-
mony and peace.

Many new cornmunal organisations
have cropped up. I ds not want to
mention names. But I do put it to the
House that: Can these strengthen ei-
ther the majority community or our
various minority communrities? They
can only aggravate an extremely deli-
cate and.difficult situation. These are
some of the matters which we have to
consider. immediately.
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I am sorry that some people have
attributed motives that we wanted to
win the elections. Naturally, every
political party wants to win elections.
It is something natural. But T have al-
ways said that ihat is not the most
important thing. But the important
thing is how the elections are fought,
the important thing is that the country
is higher than any party. The coun-
try is higher than any movement also
or any of us here. This is what I say.

So let us try to strengthen this spi-
rit of unity and nationalism. Those
who have struggled for freedom can
understand when there is a danger to
freedom when there is a danger to
unity. The freedom movement bound
us together. Now the dangers are no
less and we need the same spirit
to hold us together. And we know how
quickly it can be damaged and weak-
ened.

I spoke about nationalism. I should
like to make it clear that T am not re-
ferring to any chauvinistic or narrow-

- minded nationalism but one that can

keep us together, that can strengthen
different commun:ties, groups, sections
of people who live in India an< take
us on to an internationalism where we
can together solve national as well as
international problems,

I do hope that this iTouse will look
at these points and create an atmos-
phere of cooperation.

q WA AT T AT ATETH @
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THE MINISTER OF HOME AF-
FAIRS (SHRI P. C. SETHI): I am
grateful to the Hon. Members who
have participated in the debate. Al-
though they were forceful in making
their points, by and large, the debate

was not acrimonious. Everybody was
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sorry for the bloodshed which has tak-.
en place. They wanted peace to be
restored and the relief works to be
started. Having said thai, 1 would
now like to deal with some of the
points which the hon. Members of this
House have made.

It is not as if the elections have
started the violence. Since the slart of
the agitation in Assam in 1979, there
has been considerable escalation of
violence, More than 350 persons have
lost their lives in mob violence and
police firings. There was also spurt in
extremist activities. Therefore, it
would not be correct to say that it is
the election alone which is the cause
of this violence today.

Prof. Madhu Dandavate had many
points to make. He said that the elec-
tions were conducted at the point of
guns and bayonets, he also said that
there was strict censorship in Assam.
the electoral rolls were not revised and
the use of governmen: machinery to
interfere with the elections was there;
he also mentioned the Railway Minis-
ter's name and inale certain allega-
tions against him,

PROF. MADHU DANDAVATE (Ra-
japur): The present Railway Minister.

SHRI P. C. SETHI: You were also
one of the Railway Ministers.

As fare as these points are concerned,
I would like to say that, as has been
clarified by the hon. Prime Minister,
we had to send Force but no army was
deployed for use in elections, and
whatever Force was sent from here
was with the consent and permission
of the Election Commission, and that
wag necessary because the local ad-
ministration and {he pclice force were
inadequate tp meet the problems cf
the situation. 1 would also like to
point out that, us far as CRPF and
BSF are concerned, we must realise
that they are working in every difficult
conditions. Even in riots where the
CRPF and BSF had been deployed
recently to Meerut, the rolg of the
CRPF was appreciated not only in



349  Motion re. Assam PHALGUNA 3, 1904 (SAKA) Motion re. Assam = 350

Meerut by the people there but also by
some of the hon. Members while the
role of the PAC was criticised, There-
. fore, by and large, in very difficult
conditions, the CRPF and BSF were
there. They were instructed right from
the beginning to use restraint and not
to use force unless there was violence
or unless there was the question of self-
defence, Therefore, I would like to say
that, as far as police firing is concern-
ed it has taken place only to meet the
situation of mob violence or to safe-
guard the candidates or to safeguard
the polling booths or to safeguard the
bridges from being burnt, etc., and the
toll of those persons who have died cn
account of police firing is about 123.

As far as the other things are con-
cerned, the other emotions crept into
the picture later on, and on account of
this, the number of deaths is rising
every day and no figure is yet final,
But ‘uccording {o our information, apart
from police firing and use of force,
about 800 pecple have died so far. But
the bodies are being recovered and we
dn not have the final figure. These are
all on account of the passions genera-
1ied later on.

Therefore, I would like to put a clear
p1cture—— that as far as the force was
crmcerned thex were not used to force
anybody to go to the polling beooth or
to force any candidate to file his nomi-
nation,

Only when it was necessary they used
the force.

As far as the electoral rolls revision
is cocerned Government have be€en
making earnest and sustaind efforts
to find an amicable solution to this
problem. We hag always taken the
stand that a solution to this problem
has to be found within the frame-
work of the constitution and the laws
and national commilments, interna-
tional obligations and agreements and
have to be regarded from the humanl!-
tarian considerations also. Peoble can-
_not be departed arbitrarily but only
“after following the due process of in-
«quiry as per law. This has been our

stand right from the beginning and as
far as this stand is concerned, we still
stand by this commitment.

As far as the foreigners issue is con-
cerned, we are prepared {o resolveit, -
but it will have to be done wijthin the
framework of these which I have just
now mentioned.

As far asthe leaders of Assam agi-
tation are concerned—because yester-
day when I usedthe word ‘agitators,’
it was not appreciated or liked, there-
fore I would like to call them the
leader of the Assam agitators—They
agreed at one point of time that what-
ever is thecut off date, as far as this
thing is concerned, thy are in agree-
ment with this, Thn you also remem-
ber that at cne point of time er at
many points of time, the suggestion
of appointing  Tribunals came from
one of our esteemed collea-
gues who belongs to the Janata Party
itself, Nir. Ravindra Varma and we
have agreed to this situation. Even
during the talks we agreed that we are
prepared to appoint Tribunals and as
the Prime Minister has pointed out,
had the atmosphere bheen conductive,
the Tribunals would have heen appoin-
ted and they would have started their
work, But since it was not passible to
resolve the deadlock and there was the
constitutional obligation to revoke the
President’'s rule by 18th March 1983,
there was no other alternative but to

. request the Election Commission to

make arrangemcnts
elections.

for holding the

As far as the conduct of elections
and the electoral rolls are concerned,
the conduct and superintendence of cle-
ctions vests in the Election Commission
and the preparation and revision of
the electoral rolls is their domain.
Even in this connection I would like to
slightly put the record straight. Yes-
terday we have heard many hon, Me-
mbers saying that they were prepared
to support the constitutional amend-
ment. Yesterday my colleague, Shri
Mukherjee has made this point very

clear in the other House. Some of the

parties—without naming the patties, I
woulc}_ say—were prepared to supPort
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[Shri P. C. Sethi]

this provided a special session ig call
ed and they advanced this argument
which they said yesterday here also,
ihat 6th or 7th was ihe date and
therefore, it should not be brought
now, The date of talks 'was 6th or
7th and therefore, it should not be

brought now, The Finance Minister

made it very clear at that time that
it woul@ be difficult to agree for a
special session,.....
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SHRI P. C. SETHI: I have said so.

PROF. MADHU DANDAVATE: Mr.
Pranab Mukherjee has clarified that.

SHRI P.C.SETHI: I am stalingthe
position of those parties who made
the support conditional. But at the
same time there was notonly the Lok
Dal but one or two more parties
who had extended their support to it
without any condition,

SHRI ATAL BIHARI VAJPAYEE:
Why did you go ahead?

35%

SHRI P, C. SETHI: Because, that.

-

support was a sort of conditional sup--

port, And thereafter even in that
meeting and the later meeting which

the Prime Minister called, there was
no unanimity of opinion. Those were-

the parties apart from these parties,
who wanted the elections to be held,
Ang they not only wanted the elec-
tions to pe held put they have parti-
cipated in the elections. As far as
the 1979 rolls are concerned or
1978 rolls ar concerned, even the
Janata party fought in the election to
Assam Assembly on the basis of the
rolls which were there. And therefore,
it does not lie in their mouth to say
that we were not in favour of
rolls.

As far as the censorship in Assam
in concerned, the Assam Special Po-
wers (Press) Act was invoked by the
Assam Government which was of
course, later on stayed by the Sup-
reme Court.

Though the Supreme Court stayed
this operation they only wanted an
undertaking from the newspapers that
that they would not publish any
news which would be calculated to
cause communal dishamony,

That was the only type of censor-

|

1979

ship. As far as the election
propaganda or election speeches™
were conerned, there was no
bhan on them. The only cen-

Sorsnip which was applieg to them was
to a limited extent and this you would
appreciate, in a surcharged atmosphere
if newspapers bring out news or arti-
cles which enhance the communal feel-
ings or disharmony then the situation-
becomes more grave. This we have
seen in other riots which have taken
place in some parts of the country.

Then, Sir, as far as the Government"
machinery is concerned, it is not fair
to say that nominations were not filed
but they were collected at the residence
of the candidates.

As far as the elections are concerned
I have said that the charge that the-

.
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election commission is not fair, is it
self not fair. The Election Commission
« works quite independently, We did
“not use  any  pressure  on
them. Ang even if we had used
they would not have agreed Lo it.
Never at any point of time we used it.
Therefore, to charge them saying that
the Election Commission was not faix,
is itself not fair. When the local offi-
cers were not available to the cxtent
that they desired, the Election Com-
mission permitted to send the officers.
They issued a circular to all the State
Governments and the Central
Government saying that if the
conditions are such and if elec-
tions are to be held then you are free
to send the officers, Even in Bihar
where the officers refused to go, atcur
one thousand people had gone frim
there. From the Central Governmen®
more than 4,000 or 5.000 people wer!
from here. Similarly some person*=
were sent from West Bengal. Whenr 7o
quests were made to West Bengal Go-
vernment they aiso cooperated in send-
ing some vehicles and other thingc
which were badly required. Whateve
was done with regard to the sendi'

of the personnel was done with ti:
consent of the Election Commision_

*

Sir, much has been said about the
clash between the CRP and the Assam
Police. Shri Atal Bihari Vajpayee and
Prof. Dandavate both mentioned about
this. You mus realise that particular
clash between them was g localised
one, The facts of the case are that
some Assam police officer was irying
{o persuade them to do a particular
job and there was some acrimony
between them and therefore they cha-
sed that officer and that officer took
shelter in some CRPF Camp.

Therefore, the occasion for an alter-
cation between the CRPF and the
Assam Rifles arose. But we toOk
enough precautions to see that this did
not spread and this was limited to
only one place and there .is complete
harmony.
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In this ccnnection. I would like to
point out that recently I visited that
place, Shri Samar Mukherjee has also
said in his speech that in order to give
protection to the minorities and other
people who are in denger—now an
atmosphere of terrcr has been created
actually—more forces agre required. It
'‘was said in the other H.use also that
after the eleclions are over, if neces-
sary  the army’s help to restore peace
should also be taken. Therefore, it is
not as if we had send forces which
were more than necessary there,

L o
Sir, as for as Shri Stephen is con-
cernd I am grateful to him for the
very powerful support that he had
extendel and clarified the position,

M %W fapTd At :F e
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SHRI P. C. SETHI: As far as Mr.
Vajpayee is concerned, he thinks that
Ministership alone is more important,
Mr, Stephen is very happy with the
present situation anq he has volun-
tarily preferred to work for the party
and I must say that he will prove very
wmeful even here.

Sir, I am also thankful to Mr. Samar
Mukherjee that he clarified the posi-
tion with regard to elections and the
stand taken by their party. He said
that the elections were a Constitutio-
nal necessity. He has also quoted here
that the agitation was directed against
the minorities. He has said that in the
meetings presided over by Mr. Vaj-
payee it was mentioned that the policy
of AASU and the Assam Gana San-
gram Parishad was praised and he
said that Assam was your motherland
and you must free it from foreigners.
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Many things have been said. But'l do
not want to go into any details of that,
But, Sir, he has also made a Very im-
portant point, He said that on many
points the AASU and the Assam Gana
Sangram Parshad agreed but at the
same time when they want back 10
Gauhati they always slipped back
“rom that position. He has also said
that in this Movemment there appears
te be some foreign link.

SHRI ATAL BIHARI VAJPAYEE:
Do yow agree with thatl?

SHRI P. C. SETHI: Please hear me,
As :'Ear as whatever he has said, is

concerned this is a malter which
needs to be enquired into.

Sir, I am thankful to Mr. Anand
Gopal Mukherjee also who clarified

the position wvery- clearly and he was
very emphatic and forceful as far as
the points in which he entered are
concerned. Now, I come to the points
raiseq by Shri Atal Bihari Vajpayee.

13. hrs.

As far as Shri Atal Bihari Vajpayee
is concerned, he spoke more with emo-
tion rather than on the validity or non-
validity. He said that a drama was
being enacted in Assam  which had
ended in a tragedy. If elections are
to be held in some State and if it 4s
to be calied a drama, then as has bcen
said by the hon. Prime Minister iust
now, in any other State also, this de-
mand for not having elections on ac-
count of one reason or the other can
arise and any group which wants 1o
prove its violence can say that. How
is it that Shri Atal Bihari Vajpayee's
party which was very vocal in lemanii-
ing elections in Delhi, when ¢n ac-
count of ASIAD we postponed it, they
had demonstrations, they paraded the
streets and shouted anti-Government
slogans because of that and here when
the election process has been started,
he not only does not participate, but
condemns and goes there to advocate
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that elections should not be held, and

nobody should participate?,

As regards the points that he made
with regard to the Prime Minister's
tour of the areas, I think, the Prime
Minister has made certain pointg clear
which were personally referred {o her.
As far as the areas are concerned, I
would like to make it clear that she
did not prefer to invite more violence,
and, therefore, the areas were chosen
from that point of view. It was al-
ready said by the agitators or the lea-
ders of the Assam agitation, that they
would hoycott the meeting, and not al-
low the Prime Minister to speak. It
was done in order to save that situa-
tion of violence.
has preferred only particular areas, it
was done with a view to avoid violence
that certain areas were visited.

Shri Atal Bihari Vajpayee has said
that the D.C. did not visit Gohpur and
100 batallions were sent from here.
First of all, as far as Gohpur is con-
cerned it is true that they took seme
time to reach there, but ali communi-
cations had been destroyed, and, there-
fore, there was some delay but the offi-
cers did reach there. He alsg made
an observation that the officers whom
he met said that their job was to hold
elections and not to preserve law and

order. What he said ig not correct. The’,

force was there not for the conduct of
elections, but tp maintain peace and
when they were there to maintain
peace, their primary duty was to main-
tain law and order; their primary duty
was not to see that only the elections
are held properly. The primary duty
of the local officers, all the State ma-
chinery, and also all the force which
was sent from here was to see that the
law and order problem did not deterio-
rate, But it was so widespread parti-
cularly after the 14th that in some
areas even the forces could not reach
in time and this blood bath took place.

Sir as far as Shri Ghani Xhan's
speech is concerned, he is unfortunate-
ly not well, otherwise I would have re-
quested him to intervene,

1

It is not that she=-
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. PROF. MADHU DANDAVATE: And
make the same speech here!

SHRI P. C. SETHI- But, Sir, I have
contacted him.

DR. SUBRAMANIAM SWAMY
{Bombay North East): Where is he?

SHRI P. C. SETHI: He is very much
in Delhi but he is not well.

SHRI HARIKESH BAHADUR (Go-
rakhpur): Has he denied having said
this thing?

SHRI P. C. SETHI: Sir, he has yery
categorically said that he has not said
any such thing that if anybody wants
t0 remain in Assam or in India, he
should vote for the Congress. He had
said that Prime Minister Indira Gandhi
and the Congress is the only Party
which look after the interests of all
communities and castes and that they
are also looking after the interest of all
the persons on the humanitarian
ground. Therefore, you must vote for

Congress. This is what he has told
me and I want to clarify his position.
o>
PROF. MADHU DANDAVATE:

Otherwise part of his speech you have
dropped.

SHRI P. C. SETHI: Which otherwise?

PROF. MADHU DANDAVATE:
Otherwise you should quit.

SHRI HARIKESH BAHADUR: 1f you
don’'t vote for the Congress, vou will
have to go.

SHRI P. C. SETHI: With regard tc
the point that if one person is killed,
four will be killed, he has categorical-
ly denied that he has said any such
thing.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): There is g tape-re-
corded speech. If you want we can
bring it here also. Do you want to
hear that?

SHRI P. C. SETHI: Sir, I don't think
any person would go to that extent of
saying that not only Mr. Ghani Khan
Chaudhuri, but anyone else also.

(Interruptions)

SHRI P. C. SETHI: Ag far as the al-
legation that there is shortage of life-
saving drugs, I would like to mention,
as I said yesterday that we are rush-
ing the life-saving drugs there. ln all
about 150 tonnes of life-saving drugs
are being depatched. About 50 tonnes
have already been gent and everyday a
few more tonnes are being sent. This
includes anti-gangrene also. I agree
in the beginning it appeared that there
was some shortage, but as soon as we
knew about it, we started rushing the
supplies.

Sir, he also mentioned that even
bread and cake was- sent from here.
Sir, when the local food was not avail-
able in some places and even drinking
water was not available, it was the
prime duty of the Government tp see
that the personnel who had gone there,
at least they should get bread to eat.
And therefore, it was sent from ™ere.

SHRI ATAL BIHAR] VAJPAYEE:
It shows the boycott was complete,

DR. SUBRAMANIAM SWAMY: Tell
us, are you going to continue with the
negotiations now?

SHRI P. C. SETHI: Sir, are we hav-
ing the lunch break or we are conti-
nuing?

MR. SPEAKER: You finish it off.

SHRI P. C. SETHI: After me Mr,
Dandavate will speak.

MR. SPEAKER: Yes. We will com-
plete it first. One thing at a time.

DR. SUBRAMANIAM SWAMY :
Sir, he has lost his notes. Why don’t
you give him Jaunch break?

SHRI P. C. SETHI: Sir, I have net
lost the mnotes, I have lost all the
names of the Hon. Members who had
spoken.
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MR. SPEAKER: At least I make it
sure that they are here. I will not get
them lost.

SHRI P. C. SETHI: Sir, now I will
not go into the details by names. But
I am thankful to the Hon. Members
who participated in the debate. By and
large I have replied to many of the
points.

I have got it now.

DR. SUBRAMANIAM SWAMY: Are
you going to continue the negotiations?

SHRI P.C. SETHI: I will continue.

I am also thankful to Mr. K. K
Tewary for the forceful speech which
he made, and the support given o our
position.

Mr. Rasheed Masood is there. He has
made it clear even now here that his
party was prepared to support the
Constitutional amendment; but with

regard to that point I have made things
very clear.
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He made one particular charge
against the Congress Party, that we
are trying to play one community
against the other. I deny this charge.
As a matter of fact, Congress is the
only party which can speak on behalf
of all the communities.

DR. SUBRAMANIAM SWAMY:
Which Congress is he referring to?

SHRI P. C. SETHI: I am referring
to the Congress to which I belong,
which is the Congress(I). ‘

Motion re_ Assam 360

PROF, MADHU DANDAVATE: Ex-
cept in Andhra, Karnataka, West
Bengal Tripura and Tamil Nadu.

SHRI P.C. SETHI: I want to thank
Mr. Gadhavi also for the support that
he extended. I am thankful to Shri
Indrajit Gupta for having supported .
the elections, and also for putting the
record straight, not only during his
television interview, but also here. He
has particularly made one point that
during the last round of talks, a sug-
gestion and an offer about having 1963
as the cut-off year by me, was there.
I made it very clear there also that this
offer had not come from me. This
offer had come to us, which we put to
the students also—whether they were
prepared to relax on this to some ex-
tent.

SHRI INDRAJIT GUPTA (Basirhal):
Come to you from whom?

SHRI P. C. SETHI: I will notl like to
name the person,

SHRI INDRAJIT GUPTA:. Never bo-
thered to consult anybody else.

SHRI P. C. SETHI: Therefore, it is
wrong to say that we were prepared
to accept 1965 as the cut-off date. As
a matter of fact, we have said so; ¢rd
the Prime Minister has made it very
clear that we should have the starting
point from 1971.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): You floated
the idea.

SHRI P. C. SETHI: No.

SHRI SATYASADHAN CITAKRA-
BORTY: I asked in Parliament. You
did not deny. You go and check up
the records. You simply floated the
idea.

SHRI P. C. SETHI: I put it that this
type of suggestion had come.

Mr. Indrajit Gupta is right in saying
that a sort of fear psychosis and a cli-
mate of terror has been created. He
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asked whether Assam would continue
ag a composite State. It will be our
endeavour to keep Assam a composite
State; but it will depend on the atmos-
phere there and the peace and bar-
mony among the various ethnic groups.

I am thankful to Mr. Chiranji i.al
Sharma for the support which ke €x-
tended.

Mr. Harikesh Bahadur has said that
no permission was given to Mr. Atal
Bihari Vajpayee. In this connection,
I would like to say that Mr. Vajpayee
hag just now read from the newspapers
that he addressed a mammoth meeting
of 25,000 people.

SHRI ATAL BIHARI VAJPAYEE:
That is the press report.

SHRI P. C. SETHI: Therefore, it is
mot correct to say that no permission
was given.

SHRI ATAL BIHARI VAJPAYEE:
What about Dibrugarh and Tezpur?
(Interruptions)

SHRI P. C. SETHI: He has also said
that Indira-Mujib and Nehru-Liaquat
Pacts are not explained. We have gaid
and I have said in the Preamble that
" we are committed to all these interna-
tional agreements and commitments. I
am grateful to him for having appeal-
ed to the Assam leaders not to take
a rigid stand and all parties should
try to solve the problem. I am also
thankful to Shri Jamilur Rahman for
having extended the support to us and
for clarifying the position as it stands.
Then I come to Shri Chitta Basu. I am
very thankful to him because he was
net only emphatic but as very power-
ful and foreeful in his arguments.

PROF. MADHU DANDAVATE: Not
only ethnic but fanatic also!

MR. SPEAKER: Was that not unpar-
liamentary, Professor?

SHRI P. C. SETHI: He has very right-
ly said that the senmaratist and divisive
forces have to bhe fought so that the
country's unity could be maintained.

He has also said that in 1977 it was
notional to treat 1971 at cut-off year.

(Interruptions)

SHRI P. C. SETHI: This has been re-
cently clarified by the Prime Minister.
Mr. Chitta Basu also made a point that
Assam is multi-lingual and the demand
of one group cannot be considered in
isolation and the national consensus of
1971 should be taken into account when
you decide this figure. I am thankful
to Begum Abida Ahmed for the posi-
tion she has clarified and the support
she has extended. I am thankful to
Shri Unnikrishnan and Dr. Karan
Singhji for their viewpoints. Dr. Ka-
ran Singhji has gaid that all-party de-
legation should be sent there. In this
connection, Mr. Atal Bihari Vajpayee’s
motion is coming for consideration and
I would like to express myself at that
point of time. He has also made a point
that we should not stand on a prestige
issue and we should start a dialogue.
As far as we are concerned, we have
never stood on lhe prestige issue and
our door for a dialogue is open. But,
at the same time, to start a dialogue,
there should be a conducive atmosphere
and normalcy. As soon as normal and
conducive atmosphere is restored, we
would certainly have a dialogue but
to have a dialogue with only ASSU
and AAGSP, I am sure, will not be
fruitful. We will have to involve not
only them but the national parties and
the other leaders of Assam in the Aia-
logue and particularly the elected re-
presentatives. In this connection, I
would like also to clarify that the other
groups of Assam the ethnic minorities,
tribal hills, etc. and AASU etc. have
also to be consulted. We have con-
sulted them before. As a matter of
fact, some of them participated in the
first meeting. But apart from that,
apart from participating in the tripar-
tite talks, time and again, we had met
them. I am thankful to Shri Girdhari
Lal Vyas for the support which he
has given to us. Then, Sir, I am thank-
ful to Shri Chandrajit Yadav, who has
very clearly said that a group of peo-
pPle under the garb of demands is rese
ponsible for this.
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- AN HON. MEMBER: What are they?

SHRI P. C. SETHI: I know Shri
Chandrajit Yadav very well, He al-
ways prefers dialogues. He is always
in favour of settlement through nego-
tiations and he is generally helpful to
resolve a problem. And Sir, he has..

(Interruptions)

sy TAIQATT WEA (T2AT)
FIgF; OF @y A% FE ardy
= g

SHRI P. C. SETHI: He hag also stat-
ed that the constitutiona] obligation
was justified.

Then, Sir, in the last, I am thank-
ful to Mr. Banatwalla for the speech
he has delivered and to the last spea-
ker, Mr. Santosh Mohan Dev also. But
1 am sorry, some heat was geneirated
during his speech.

AN HON. MEMBER: Unnecessarily!

SHRI P. C. SETHI: But he was full
of sorrow, his heart was full of sorrow.
It was sure that he was bound to speak
on the factua] position,

SHR] SANTOSH MOHAN DEV: It
was full of facts.

MR. SPEAKER: Mr. Minister, no
thanks of the Chair which has provid-
ed so much of opportunity?

SHRI P .C. SETHI: I am not only
thankful to you, but grateful to you for
giving me time, and also for accommo-
dating me. I should also thank the
leaders of the Opposition and of my
own Party for having participaled in
the debate and accommodating me in
attending both the Houses.

SHRI SATYASADHAN CHAKRA-
BORTY: Yesterday I called the move-
ment secesslonist and it was challeng-
ed. I must establish it.

MR. SPEAKER: This is not the time.
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SHRI SATYASADHAN CHAKRA-
BORTY: When Mr. Dandavate replies
—he should reply—but I have docu-
ments and quotations about the leaders
of the movement and with your per
mission I like to read it. (Interrup-
tions) I will take only one moment.
This is the manifesto.

MR. SPEAKER: I cannot allow. You
do it some other time.

SHRI SATYASADHAN CHAKRA-
BORTY: Let me say.

MR. SPEAKER- This is not the time,
1 am sorry.

SHRI SATYASADHAN CHAKRA-
BORTY - . « . “

MR. SPEAKER: It is not going on
record. No.
(Interruptions)*
MR. SPEAKER: He will answer. If
I start in this way..
(Interruptions)
WL WEWRA : H §A19 3 @IE,
UIT FT /T TE & 7 JT FIF KT

2T AT TE ;T SrET |
If T am to .........
(Interruptions)

MR, SPEAKER: Yoy can dg it lat-
er on give some  personal explana-
tion. I cannot agree. Then everv-
body will say this is important. I
cannot open the Pandora's Box.

(Interruptions)

MR. SPEAKFR: You have made
your point. Be reasonable Yes Pro-
fessor Dandavate please,

PROF. MADHU DANDAVATE (Rai-
pur): Mr. Speaker, we had 3 lengthy
debate right from yesterday and first
I am very happy to find that in
the entire debate there was no acrim-
ony, though my friend Mr. Santosh
Mohan Dev has said something. 1
can understand the feelings of any-
one coming from Assam. Therefore,
though on some substance we may

- —

*Not recorded.

- s—
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have differences, I share this anguish
ang anxiety but I am happy about the
complete absence of acrimony in the
debate.

In g lighter vein, I would like to
begin with what the Prime Minister
said. She made a very welcome an-
nouncement, that she respects the
cultural identity of every State. Of
course, this statement came by way
of personal explanation tp account
“or the varied costumes that she
uses and she said that she liked the
costumes of every State, and that
they are equally beautiful. India's
concept of unity has never been
uniformity; India’'s concept of unity
has been unity through Jdiversity.
Therefore, we are extremely happy and
we have no grievance against the Prime
Minister going to the different States
and wearing different costumes. All
the costumes are equally beautiful and
if the Prime Minister looks more beau-
tiful, we will be happier, because we
have no complaint at all. But the feel-
ing she expressed is more important,
that she respects the cultural identity
of the various States. When she comes
to Maharashtra, I shall offer her the
most beautiful saree of Maharashtra.
But I hope that she will also take cog-
nisance of the problems of Maharash-
tra.

MR. SPEAKER: But vou did not send
us the mangoes which you promised.

PROF. MADHU DANDAVATE: If I
failed to send the mangoes of the Kon-
kan region, I hope it will not prejudice
the mind of the entire Parliament,

There are certain serious juestions
that have been raised in the entire de-
bhate. One question was particularly
posed by a number of members to me
and the members of the BJP and the
Lok Dal, which were part and parcel
of the Janata Government. The ques-
tion posed was: why is it that this ques-
tion of the foreigners’ issue has become
so intense today, why has it become
alivetoday, why was it not taken up

by the agitators earlier, Here my only
reply is that sometimes there are live
issues, important issues, burning issues,
sometimes they are raised at a parti-
cular stage, in some other cases they
are raised earlier. If our critics go on
arguing why the people became alive
to the issue so late if I were to give
an analogy, going back to 1929-50,
when on the banks of the river Ravi
the Indian National Congress adopted
the pledge of complete independence,
the Britishers could have posed the
question, why all these years you never
talked in terms of complete indepen-
dence, you never made any demand for
complete independence, why is it that
in 1929-30 you are talking about it?

SHRIMATI INDIRA GANDHI: That
is no analogy at all.

PROF. MADHU DANDAVATE: Even
if the nation realises late about its
rights, responsibilities and duties, to
me it is a welcome phenomenon. If
the pledge for independence and the
demand for independence came in 1930
and for years together we did not talk
of independence, that does not justify
any opposition to this demand. There-
fore, if various people are talking in
terms of the cultural entity and iden-
tity within the broader framework of
India’s Constitution, India's unity and
integrity, I do not think it is altogegher
a proposition that can be opposed by
anyone, .

There was another question that was
raised, and that was the serious ques-
tion of violence and arson. There was
one meeting to which Shri Vajpayee
has already made a reference. Quite
a number of members asked the ques-
tion: Did the Janata Party, the BJP ¢nd
the Lok Dal dissociate themselves from
violence and make an appeal to the
people to see that the divisive forces
are not strengthened? I have with me
a statement issued by Shri Ravindra
Varma, General Secretary of the Janata
Party. It was issued on the 17th of
February. I would read onlyr a smail
paragraph from that statement:
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“In everyone of the meetings that
the former Chief Minis’terI Shri
Golap Barborg and I addressed in
Assm, ‘w2 appealed to everyone ‘o
eschew violence and to adhere
strictly tc peaceful and non-violent
meants. We appealed to people not
to give any quarter to those who
tried to appeal to divisive loyalties
—communal_ linguistic or ethnic—
and to defeat all efforls to disrupt
the harmony, resort to violence or
divide people, Subsequently, on the
eve of the poll, Shri Barbora, the
President of our party ang the mem-
bers of gur party in the Rajww Sabha
appealed to people to desist {rom
violence and maintain peace at all
costsi, Thei National Execulive of
our Party made a simiar appeal in
the resolution it adopted recently at
Bangalore,”

SHRI C. M. STEPHEN (Gulbarga):
what we said is that you never con-
demened vicolence.

PROF, MADHU DANDAVATE: We
penly condemned violence everywhere
We went to the extent of explaining
the efficiency of non-violent peaceful
-st}uggle and I quoted the Gandhian
method by which they were able to
produce betfer results an appealed
that therefore, better counsels should
prevail upon the agitatbrs and that
they should resort tp the peaceful de-
mocratic path. That is what we have
‘said,

SHRI C. M. STEPHEN:
«condemning it at least now?

Are vou

PROF. MADHU DANDAVATE: Even
mnow I am condemning it, if that satis-
fies Shri Stephen. If Shri Stephen has
any doubt and suspicion about the
-democratic credentials or democratic
‘intentions, in that case, even con the
floor of this House I would say that
I condemn every form of violence, be
it the leonine violence committed by
the rulers or the violence committed
by the 'agitators. I equally zondemn
both and I want that to go on record.
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SHRI JAGDISH TYTLER: 1t is too
late.

PROF. MADHU DANDAVATE:
it is not too late, because I have al-
ready done it earlier.  (Interruptions)
Even when the violence was committed
I had addressed a number of meetings
in which I had put forward this point
of view. (Interruptions).

I have already mplaced before the
house the entire background of the
issue—our complaint against the Gov-
ernment, the failure of their policies.
But there are some additional aspects
to which I would like to make a cur-
sory reference.

As far as this Government ig con-
cerned, it has invoked certain provi-
sions which were invoked during the
British days. J.eave aside the National
Securitly Act and the Essentin] Ser-
vices Maintenance Act which is their
own creation they also went back to
some of the old provisions which were
utilised by the Britishers when they
ruled this country. Sir, the Armed
Forces (Special Powers) Act is in
force in Assam_ and this Act empowers
any commissioned officer, waurrant
officer or non-commissioned officer or
any other persons of equivalent i1ank

No,

in the armed forces to fire upon, or'

otherwise wuse force, even to the caus-
ing of death, against any person who
is acting in contravention of any law
or order for the time being in force.
{Similarlyy you will be surprised to
know that not  satisfied with these
measures, the President promulgated
the Assam Executive Magistraotes
(Temporary Powers) Act, which em-
powers the Executive to confer the
temporary powers to an executive
magistrate or any gazetted oi’ﬁcer’ and
further gives unprecedented
powers to the executive magistrate,
“to the exclusion of other magistrates
to take cognizance, try and dispose of
cases relaling to offences under IPC
or any other law providing for im-
prisonment for six months”, “to try
offences against public tranquilty and
contempt of the legal authority of the
public servants.”

judicial
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And, Sir, to crown the glory ¢f all
‘these ignominous laws of the British
regime, the Government hag invoked
Sections 17 and 18 of the Indian
Police Act, 1861, which authorises the
Government to ‘‘appoint residents of
the neighbourhood to act as special
police officers, with the same powers,
privileges or protection and shall be
amenable to the same penalties, and
be subordinate to the same authori-
‘ties, as the ordinary officers of police.”

- Sir, these provisions which I quoted
very clearly indicate that to suppress
the agitation of the Assam agitators
‘they are prepared to resort to ail the
repressive measures. But it should be
‘possible for the Government to take
shelter under the existing laws and see
that law and order is maintained, but
you can see the manner in which the
police force were actually utilised.
While the Home Minister referred io
the entire situation in Assam he said
that the entire para-military force has
conducted itself in a dignified and re-
markable manner. Sir, you can see
the manner in which some of the
youngsters are harassed by the para-
troopers, the manner in which the
womenfolk has been harassed, the
manner in which the lawyers and the
professors and the doctors have been
harassed by the police. There are a
number of villages from where a num-
ber of young persons, when the
paratroopers come, go to the fields and
disappear from their homes because
when the paratroopers are not able to
find any culprits, just for producing
a young man for a young man, the
try to take away the young folk snd
that is being done by all the para-
military forces.

There is a reference to clash betwe-
en the local police and the CRP. Such
a situation arises only when the dis-
content has gone deep.l am not happy
that the clashes took place between
the police forces themselves because
that will mean the end of India’'s uni-
ty and integrity. Nobody would be
happy about it, but when the palice-
man also takes to arms and fire on

others, it means that the entire dis-
content is deep and therefore, cogni-
zance has to be taken of this particu-
lar fact.

As far as other points are concern-
ed, our Home Minister was able to
say-all the necessary precautions were
taken and he made one statement in
this House—as far as eléectoral rolls
are concerned, as far as the faulty
electoral rolls are concerned, as far
as the corrections are concerned, that
particular area falls completely within
the jurisdiction of the Election Com-
mission. If they have detected that
there are already certain faults, thou-
sands of people are left out of this,
those pecple who have recently be-
come the voters and their names have
not been included and the question of
foreigners has alsp remained unsolved,
I think on the basis of the provision
of the Representation of Peoples Act
it was obligatory on the part of the
Government to have gone through all
this procedure.

I would like to repeat what I
said yesterday that the former Chief
Election Commissioner has already
said about certain obligations as far
as the Peoples Representation Act is
concerned—after every census try to
see that the rolls gare revised and
those who have newly become the vot-
ers, lhey are not kept out of the vot-
ers list, thav is their obligatory res-
ponsibility and duty. Even that has
not been fulfilled. @When they found
that that is actually a loop-hole in their
entire policy and implementation, to
day the Home Minister comes out with
the formulation that as far as this
area is concerned, it is completely the
jurisdiction and the responsibility of
the Election Commission and they are
getting their hands completely  off.

It is not a surprise that the local
population did not come forward to
act as the Returning Officers and vari-
ous officials and agents at the polling
booths and, therefore a large number of
people had to be brought to = Bihar.
Bihar Government Servants Associa-
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tion passed a Resolution and they re-
fused to go. It was a sight to see
when officers from Delhi were taken to
Assam, to Gauhati. All the members
of family of these  government ser-
vants came to give them a send off as
if they were going to the war front.
There was Lakshman's cartoon to that
effect—people i.e. Government Ser-
vants were given send off by the mem-
bers of their family, as if they were
going for the war frocnt. That was the
unstable situation that was created.

Even now it is not too late. I do
not want to repeat all the points that
I stressed yesterday. But I would like
to remind the Home Minister
that if you are interested in settling
the foreigners issues and see that the
stable administration is given to the
people of Assam, it is necessary that
vou do not break the link of the nego-
tiation that you have already started.
Continue these negotiations and in
these negotiations, I can assure on
behalf of the opprsiticn that we will
continue to co-operate to find out the
salution. If our Indian Government is
committed to solving the international
dispute at the negotiating table
then how is it that we fail
in our negotiations at the nego-
tiating tables as far as Indian prob-
lems are concerned? I would, there-
fore, urge the Home Minister and the
Prime Minister that despite what has
happed, the avenues of negotiation can
never be closed. The negotiation
should continue. I have not the least
doubt that Assembly that is
going to elected will be rump Assem-
bly, the Government that will be
formed will be a rump Government.
It will never represent the will and
wishes of the people ¢f Assam. There-
fore, this new puppet Government will

never be able tp represent the wishes:-

of the people and, therefore, democra-
tic and peoples Government will have
to be formed. It have not the least
doubt, and I would warn the Govern-
ment—if you try to perpetrate an un-
represent Government in Assam, that
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will never carry the people of Assam:
with it.

You have already fulfilled the obli-
gation in the Constitution. You will
have to do away with unrepresented
and un-democratic Government so that
new Government represents the will
and wishes of the people and also the
foreigners issue is solved. Even if this
debate is able te drive home to the
Government the imperative need of
solving the foreigners issue, I think the

debate would have fulfilled its ob-
jeclive.
One more word about the  Motion

that I have moved. I do not think the
Motion which I have moved is contro-
versial at al] because I have under
Rule 184 moved and it merely says—

“That this House do take into
consideration the Statement that is
laid on the Table of the House.”

That is. read out in the House by
the H-me Minister. I think whether
that Motion is passed or not, my Mot-
jon is already implemented because it
only said:

“That this House do take into con-
sideration the statement of the Min-
ister” and, therefore, whether you
vote for it, or against it. T think my
Motion has been implemented in
fact.

. SHR1 G. LAKSHMANAN (Madaras)
North): I want to get one clarifica-
tion from the former Railway Minis-
ter. When Shri Madhu Dandavate
was the Railwa, Minister suppose he
askedq the driver to run the train en-
gine, if he refused tp run, what he
would he have done as Railway Min-
ister?

PROF, MADHU DANDAVATE: Let
me make it very clear. If this gitua-
tion were to arise a8 3 part and par-
cel pof this agitation, I would have
shown the guts to say that the de-
mands of these agitators are justified
and therefore I am not going to......
(Interruptions) If it comes to that, 1



373 Motion Re. Assam. PHALGUNA 3, 1904 (SAKA)

woulg even resign. But 1 would not
take this kind of action. (Interrup-
tions,)

SHRI SANTOSH WMOHAN DEV
(Silchar): That is why, people have
rejected you.

PROF. MADHU DANDAVATE: My
Party has polled the highest percen-
tage of votes in the elections.

qEqer AR SIECC
M AT AR HeErge WA
AT AT 87

st sew fagwt ameaat ¢ megy
wZigm, § AT ag gRmar av R dw
GeETsqz WIS FAMRIT FIT F FI5
Ffearg  Ff 1 Ffes wm
aorTfEr  arEt 1 L wfeArE & oav
g T JIIT 9T FIIA  F1 FieAT
AT ATEAT | AT FERITAT TS
EUTTT ABANT  F &1 a0 & AT 1T
A ¥\ | AT g drgar 91 f®
TAATT FN W7 H UF TEH 7B F@T
STAT |

QT AG(ET : T [T ATOAT )

Has he the leave of the House to

withdraw the motion?

HON. MEMBERS: Yes,

The substitute motion was, py leave
withdrawn.

WU FEed : HTAiEd N,
TAT WY F ArAT @ fEErg g o
HIT AT T THELT T THIATT =T |
R EEA FTo7H & Ag 0T ¢ W
AWM AT T 78 2 I fF uw
qEH ¥ 9% FARIWF A0
gaEerar Wt F | 1 F9 g §,
3T F BW IE W
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ag W agT 9T g WIT TEHT
7 fl agm WO § | 9% WS A
FT FIS GHE AT FIAT & @, §H
gog &, SHESTH ¢ ¥ 4 08
feotegars #ATq% arad @ @IE |

“This House, after discussing the-
situation in Assam, do condemn the
brutal killings and the riots that
took place there and appeal to the
people of Assam to strengthen the
feelings of mutual cooperation and
brotherhoog ang find a solution to-
the complicated problem amicably
and help the adminisiration in res-
toring peace.”

The Resolution was qdopted.

MR. SPEAKER: So, the Resolution:
is adopted unanimously.

13.44 hrs.

INTRODUCTION OF NEW MIN-
ISTER

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): The Minis-
ters were introduced the other day.
One of them was not well and so he
coulq not be introduced, May I now
introduce him to you and through you
to the House? '

He is my colleague, Shri Dharama-
vir, Minister of State in the Ministry
of Labour and gehabilitation.

e S

MR. SPEAKER: Shri P. Shiv Shan-
kar.

Y T faena awam (greige)
oY, A4 Afew famr &

T WA [T qH ATfeq faar
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